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Iy THE CEWITAL ADMINISTRATIVE TRIBUNAL , JRAIPUFR BENCH, JAIPUF.

R: 5/95 and MA 73/95
(OA no, l.)lu/g ’*)

1. Union »£ India -h-nujl iths 5= L tary o the
Govazrraasnt of Indis, Ministry oF Pailways
New Delhi.

')

2. The Diwvisional Railway Manag
Kota,
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. Thz 2szsiztant Enginzer, Wastzrn Railway, Bharatpur,
s Petitioners
VERSUS <

Rar Prasad 5/2 3hri Motas Ram re*id@n' of Village
Vaidpurs, F.O, Pzlidsng viz Bandh Baretta,
District Bharstpur smployed aa Zangman undsyr PJW.I.
Idyah, Jamuna Bridgsz, Gang Mo. DT Agra

("‘Ie». tarn Rails v'.LY)

Hon'lle Mr, Goeal Kyrishna, Vioes Chairman.,
Hon'kle Mr, O,F, Shaurma, Membter (Admninistrative)

For the Pestiticners eoe Mr. M. Rafig
For th=z Respondsnt ces Mr., R.%. Bhaduria
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(FER HON'BLE mME, SOPAL IRISHNA, VT CrL IFAN)
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The pahtiticnzres have f£iled a Review Pztition alongwith
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an MA for condonation of d=levy,

'y
—
)
of?

2. Ve have heard
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lzayned oouns=l £or the [
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and hawve carz2fully pzruszd ths rzoord
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zelis a revisw of tha dscisicon
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3. Thz Paview Pstiticon
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of ths Tribunal, vendered in 02 na. &73/93 on f,3.94., It

haz not heen stated in thes applicatica fovr 2dondonation oF
d

] _ of the or:er .
21lay a2 twd whan ths certified nub§‘d ted S,2,94 waa

raczivaed by thsz rsspondents' oounszel, The grounds for

oy

condonaticon of dAslay ststed in th= application ds not

e

inspirs any onfidence, Morewsyr, review has kbzen sought
1
for /reaacns which £3l1l outzids the purview of ordsr 47

Rulz 1 of ths Cods of Civil Progedurs, If£ ths applicant
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ment, the respondsnts esuld hawve indtizcsd

ll

proczadings against him on this alleged.é?ﬁcaaduct. There

ustifying & review
prEaces to b: N =Cror apparsnt on the facz of reoord/fd the

condonation 2£ delay are heveby Jdismissed

(I
(Gopal Iriszhnal
Viee Chainman

AHQ.



